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Ministry aJongwith the action taken on each 
of them during the la t one year; and 

(e) if no action taken, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY F LABOUR AND REHABI-
LITATION (HRI DHARMA VIR): (a) 
Yes Sir. The mu ter r 11 employee 
employed in connection with employer's 
trade or busine s in an employment pecified 
in schedule 11 of Workmen' Compensation 
Act, 1923 arc entitled t com pen ation in 
case of disablement or death caused by 
employment injury. 

(b) The Act provides for half monthly 
payment ranging from Rs. 30/- to Rs. 175/-
for temporary disablemen t and lump- urn 
payment of R. 10,080 to R. 42,000 for 
permanent di ubi ment and Rs. 7 200 to 
Rs. 30,000 for death, depending n the 
ayerage monthly wag . of the workman. 

(c) Section 4A of the Act provide that 
where any mp!oycr j in default in paying the 
compensation due under the Act, he may 
be required to pay implc intere t at the 
rate of 6 per cent per annum on the amount 
due together with, if in th opinion of the 

ommis ioner th re j no ju tification for 
the delay in payment, a further sum not 
xce ding 50 per ent of the such amount by 

way of penalty. The Act also provides for 
imposition of fine upto R . 500/- for failure 
to maintain/furni. h prescribed register! 
return. 

(d) and (e) 
the proyi j n 
ire pon ibility of 
Governments/ Un ion 

The enforcement f 
f the Act i ' the 
the respectiy ' tate 

Territory Adminis-
tration ·. All complaints regarding yiola-
t i 11 of proYision. <..,f t h Act ar , therefore, 
orwarded to the con erned States/ Union 
Territor ies for appropriate (ction. 
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Commissioning of New Ulhasnagar 
Telephone Exchange Project 

5632. SHRI J.S. PATIL: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) -what is the present status of the 
new Ulhasnagar Telephone Exchange Project; 
and 

(b) when the same is likely to be com-
missioned? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI YIJAY N. PATIL) : (a) The building 
for the new Ulha nagar exchange is now 
under construction. 7000 lines cross-bar 
equipment imported from Japan are expec-
ted by middle of the current year. 

(b) The exchange is expected to be 
commissioned in early 1985. 

Employees Working on Ad-hoc Ba is 

5633. SHRI N. K. H JWALKER : 
SHRI RAM PRAS AHIR W AR : Will 
the Minister of CHEMICA LS AND FER TI-
LIZERS be pleased to tate: 

(a) how many empl yees in the Mini -
try are working on ad-hoc ba is, cat gory-
wise, and the date from which they are 
employed; 

(b) step taken to regularise such em-
ployees or to fill in such vacancies again t 
whom they are working, 

(C) the vacancy position in each divi-
sion two years ago and how many still 
remain to b filled; and 




